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Pr-es®nt : Sh. N. Ranganathan^wamy, counsel

for the petitioner.

None for the respondents-

The learned counsel for the

petitioner state=d that after moving

M.P.Mo.3881/91, part payment has t^en made

by the nsspondents but payment in respscit of

lt5£3ve salary and interest on \':::ertain items

of retiral tenefits, re!niain to be paid. 1-fe

further statx9d that he shall te moving'O.X;

for the pi.i.r|.»se.

In view of the atove statement of

the lesrnecS counsel for the petitioner, this

M.P. is dismissed as not pressed with a

literty to wwing any fnssh O.A., if so

advis«3d.
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